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CENTRAL ADMINISTRATIVE TRIBUNAL :PRINCIFPAL BENCH
OA.No.924 of 2001

Delihi, this 17th day of april

M
(@]
o
-

HDH’ELE BHRI MOFLSINGH, MEMBER{A)

Birbal Singh

/¢ Shri Ram Chander
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v advocates:Shri R. Yenkataramani,Senior
o)V le c t w;tﬁ Shri S.M.Garg)
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1. Union of India
h.uuun tha Director General
Indlan Council of Agricultural Ressarch
virishi Bhawan
42:'.&1 Delhi

.o The Director
National Bureau of Plant Genetic
ﬂﬁaunluvﬁ, Fusa Campus
H\,w Delhi-110012

3. ShLF Santokh Singh
Senior Administrative Offlcmr
‘MNational Bureau of Plant Genetic
Hesources, Pusa Campus -~ ‘
Mew, Delhi-110012 - " o :
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i<8y ‘this 08, the applicant has sought
direction :to “quash th&‘,impug 4.7 order dated

2. The brief facts of thé_caée, as stated by

the applicant, are that the ac
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ne  was panked junior to all the existing junior
clesrks in  the Bureau. In February 1998 the

applican? was  shifted from GEX Division of the

Bursau to Plant Exploration Division of the

promoted © to the next higher post of senior

nG.z o who o racommended  the same  to the  Senior

faministrative Officer, i.e. respondent no.3 for
necessary  action, but no action was taken. The

applicant has been issued nemo dated 17.12. 2000

D rﬁgpchdﬁnt no.d for allegation that the

apiplicant is in the habit of ramaining
absent/Savailing @ave  vary fraquently. It is
alleged by the applicant that in order to

3

victimise him, respondent no.3 has transfarred

him  from' the Bursau to the Bureau’s Base Centre

N Heard the learnad sanior counsel
appearing . on behalf of the applicant and perused
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4. Efter N&8ring the lsarned counsel ac

length 'and perusing the record, I feel that it

would Be in the interest of justice
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dir&ctién is given to the respondents to consider
ide the represantation of the applicant.
19ly, respondents are directed to consider
the representation of the applicant and pass a4
gpeaking; aetailed and reasoned order within two
maonths From the date of receipt of a capy of this
airder . “Till then, status quo as of  today in

respact of the applicant shall be maintained.

finally disposed of at the admission stage
i
itself. No order as to costs. Issue Dasti.
(M. P. Bingh)
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